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RESUME OF WORK DONE BY LOK SABHA DURING THB 
PIFl'BENTH SESSION OF SEVENTH LOK SABHA-

JULY-AUGUST, 1984 

. 1. DURA nON OF SESSION 

Date or commencement 

Date or adjournment rine dttJ 

Date of prorogation 

Number of day. of sittings 

Number of hours of siUiDp 

23rd July, 1984 

17th Augut, 1984 

11th September. 1984 

2S 

197 boun an' 
4.J minutes 
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SUMM.ARY 

1. BilIs pending at the end of the la,t session 17 

2. Bills introduced 18 

3. Bills opposci1 at introduction stage 4 

4. Bills passed by Rajya Sabba and laid on the Table Il 

5. Bills passed by Rajya Sabha and returned by Lok Sabha 
with amendments 1 

6. Bills returned by Rajya Sabba witbamendments and 
laid on the Table Nil 

7. Bills passed 30 

8. Bills negatived 1 

9. Bills withdrawn 1 

10. Bills part-discussed 1 

11. Motions for adjournment of debate on Bills adopted Nil 

12. Bills referred to Select CommiUee Nil 

13, Billa referred to Joint Committee ... Nil 

14. Bills reported..by Select Committee Nil 

15. Bills reported by Joint Committee 1 

16. Bills originating in aod referred to Joint Committee 
by Rajya Sabba in respect of which motion for 
concurrencc was adopted by Lot Sabha Nil 

J7. Bills pendiD8 at the end of the seSSiOD vide Para 
No. 3044 of Lok Sabba Bulletin Part II. dated 
10 September. 1984 ... lS 
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SUMMARY 

I, Bill. pending at the end of tho last session 361 

2. Bills Introduced 13 

3. Bills withdrawn :2 

4, Bills negatived :2 

,. Part.discussed I 

6- Bills pend in, at the end of the Session vide Para 
No, 3045 of Bulletin.Part II dated 10,9.1984 - 370 
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12. QUESTIONS 

(I) Starred 

Nwnber of Questions put down in Question Lists for Oral 
answers 

Number of QUClltion orally answered 

(Ii) VDIIarred 

Number of Question. (or which Written Anawers were laid 
includina thoso put down for Oral Answers but not reached 
for Oral Answers 

(iii) Short Notice 

Number of QuestioDs put down iD Short Notice Question 
Lists 

Number oC Short Notice Questions orally answered 

llS 
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NIL 

, 
·IDcludes 18 Starred Questions postponcd/traDsCerred Crom ODe Miniltry to 
another. 

··IQcludes 169 Vnstarred Questions withdrawn/delcted/transCerrod from one 
MiDistiy to another. 
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(iii) Mailers Under Rule 3n 

81. No. Subject 

2 

1. Announcement made by 
U.S.A. to introduce U.S. 
Immigration Bill and 
DClCd to take up the issue 
with U.S. Government 
to help Indian students 
studying there. 

2. NcCd for extra financial 
assistance 10 .tates where 
people were affccted due 
to recent landslides and 
floods. 

3. Need to take irnrnC'diale 
steps for the eradica. 
tion of malaria in tbe 
country. 

4. NcecI to provide better 
tcJe.communicatlon faci-
lities for New Bombay. 

S. Need to implement ~  

N.R.E.P. and N.R.E.G.P. 
Schemes in Ghazipur 
district (Uttar Pradesh). 

6. Need to constitute a 
committee of architectu-
ral experts to take sleps 
to save Taj Mahal at 
Agra from pollution and 
damap. 

7. Need to include the 
Owalior region of 
Madbya Pradesh in the 
National Capital Re-
lion. 

Name of the 
Member who 
raised the 
matter. 

3 

Shri Chinta· 
manl Jena 

Shri B. V. 
Desai 

Shri Bbeekha. 
bhai 

Dr. Subra-
maniam 
Swamy 

Sbri Zainul 
Basher 

Sbrl Rajesb 
Kumar Singb 

Shri Madbav. 
rao'Scilldia 

1 
I , 
I 
I 

I 
)-

I 
I 

I 
I 
I 
I 

I 

j 
1 
I 

I 

Date 

4 

23.7.1984 

I~ 

Time 
taken 

H. M. 

o 10 

o 11 

-------------"-11-------..1.---- ~ ___ I 





1 2 

J6. Need to lighten the 
security measures at 
Proof and Establishme 1t 
Depot of Defence Minis-
try at Cbandipur in Bala-
sore (Orissa). 

17. Need to develop Alleppy 
u a satellite port of 
Cochin Port. 

J8. Need to briDg the Talcher 
coal fields and IB valley 
coal fields in Orilsa un-
der the admiDiltrative 
control of a atparate 
subsidiary company of 
Coal India Ltd. 

]9. Need· to provide raw 
materials to weavers al 
low prices and procure 
tbeir produce through 
Government aaencles. 

20. Need for resumption of 
production in paper planl 
of ltameshwar Nagar 
Unit of Ashoka Paper 
Mills Ltd •• Darbhanp. 

21. Need to reconlider the 
decision banning strikes 
by coal mine worters. 

22. Need to enSDre availability 
of note-boob and text-
boots to students at 
control prices and ban 
on cfq(lations ff)f',. admis-
doD ill schools. 

n Need to talc 8cce5Sary 
.tepa for the don:lop-
ment 0( Paradeep Port. 

36 

3 

Shri ArjuD 
Sethi 

PrOf. P. J. 
Kurien 

Smt. Ja),anti 
Patnailt 

Shri Harikesh 
Babadur 

I , 
I 

~ 
I 

Shri Bboaendra 
Jha , 

I, 

Shri Baludeb 
~  

Shri Rajnath 
Sonkar 
Shastri 

Sbri Braja 
Mohan 
Mohant)' 

I , 
t 
I 

I 
I 

l 
I 

4 s 

H. M. 

2S:1.1984 

.-
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H. M. 
24. Need to extend the rela- Shri Rasbeed I 

xation of heigbt for Masood I 
recruitment in army to l Muslims and backwanf 25.7.1984 Classes. J 

25. Need for early comple- Shri Vilas 1 tion of OhOli-Kburd Muttemwar 
irrigation project. 

t 

26. Need for protection of Shri Mani I 
Shakra Canal and finan- Ram Bagri , 
cial assistance to the I Carnien affected by 
breacb in tbe canal. ) 

I 
27. Need to streamline the Dr. A. Kala- I 

management of various nidbi I schools In Tamil Nadu I 
affiliated to C.B.S.E. I 

28. Need to provide adequate SheiSatya- I , 
railway facilities in narayan 

~ 26.7.1984 0 14 Indore, Devas. Ujjain, Jatiya I Naada. Mandsaur and 
Neemuch cities of , 
Madbya Pradesh. I 

29. Need to provide adequate Shri Um. I irrigation facilities in Kant Mlshra 
Mirzapur and Vaeanasi 
affected by drougbt and I to start job-oriented I schemes for the affocted I labour. I 

I 
30. Nced for rapid industrial Sbri Jaipal 

, , 
development of Aonla Singh Kashyap I Parliamentary consti-
tuency of Uttar Pra- I 
desh. I 

31. Need to constitute an Prof. Ajit I 
All India Tecbnical Kumar Mehta I 
Service on tbe lines of I 
I.A,S. I 
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H. M. 
32. Need to set up the pro- Shri Satya-

I posed Dredger Repairing gopal Misra 
Complex at Haldia. 

33. Need for early implemcn- Shri K.T. I 

tation of Sethusamudram Kosalram 

J Canal Project. 26.7.1984 

34. Need for more railway Shri Zainul 1 
facilities at Tarighat sta- Basher I 
tion ncar Ghazipur, 

I Uttar Pradesh, and also 
morc trains to and from 
Tarighat. I 

I 
hiah Shri Madhav-35. Need to instal a I 

power T.V. transmitter rao -Scindia I 
at Gwalior and low I power tran5millcrs at 

I 
Shivpuri and Guna. I 

I 
36. Need for steps for early Shri Chlnta- I 

completion of alumina mani JeDa I 
project undertaken by I National Aluminium 

~ Company Ltd .• in ~  0 09 
Orissa. I 

I 

37. Need review the Shri 
I 

to B. D. I 
policy of IsSuing fire Sin.b I 
arms licences. I 

38. Need to declare Burd- Shri Krishna 
wan-Asanlol Hetion as Cbandra 
Suburban section and to Halder 
increase the Dumber of 
trains on Suburban 
sections. 

39. Reports of lar.e scale Shri R. p. 
adultcration of essential Yadav 
commodities iD the 
Capital and need for 
Itron. action in the 
matter. 
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H. M. 
40. Immediate need of Shri T. R. I 

liberal assistance for Shamanna I relief work in all drou-
abt affected arcas of J 307.1984 Karnataka. 

41. Compensation to far. Shri Mani I 
men of Haryana. Punjab, Ram Baari I 
Rajasthan and Uttar I 
Pradesh whose crops I 
have been destroyed I 
because of breach in I 
Bhakra Canal and Don- I availability oC clectricity 
to tube-wells. 

42. Need for measures for Shri Kamal 
locial and economic Nath 
upllftment of women. 

43. Need for the provision Shri Virdhi 
of adequate funds In Chander Jain 
Seventh Five Year Plan 
for the development of 
desert areaa of the 
country. 31.7.1984 0 U 

44. Need for repairs of Smt. Jayanti 
Linaaraj temple, BhubR- Patnaik 
neswar by new Archato-
10llical Circle and per-
mission to temple mana-
gement Cor construction 
of new structures. 

45. Need to provide . mOre Smt. Usha 
amenities to doctors 'in Verma 
rural areas. 

46. Need Cor development Shri Harish 
of Pilibhit district of Kumar 
Uttar Pradesh. Gangwar 

47. Need to stop shiftin, of Shri Puchala-
ISTRAC Unit of ISRO palli 
from Sriharikota to Penchalaiah 
Bangalore. 
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H. M. 

48. Need for central inter- Shri R.L.P. I vention in the proposed Verma 
,I 

indefinite strike by 

I workers of H. E. C., 
31.7.1984 Ranchi. I 

, \ 49. Need to reorganise the Shri Susbil 

I local R MS of Burdwan Bhattacharya 
for 8voidioe inconvenience 

J to public. 

SO. Need for issuing a com- Prof. Ajit 1 memoralive stamp in K.umar Mehta 
memory of Birsa I 
Bhallwan. I 

I 

". Need to increase tbe Sbri Bajubon 
percentalle of tribal R. Kharlukbi 
candidates from Megba-
la,., Nagaland . and 
Mlzoram for filling up 
of teaching posts in the 
North Eastern/Hill Uni-
.versity, Shillonll. 

S2. ~  incidents or Sbri 

• dilpse caused by Bheekhabbai 
~  worm' in DUPI- I 
arpur-Banswara and 

1 
other parts or country 
and need ror reaearch to 
find out preventive .nd 

l curative measures. 1.8.1984 0 19 

53. Need to extend the Shri Kisban 
IRDP ·to small hill, Datt Sultanpuri I towns of Himachal 
Pradesh. 

! 54. Need for Central diroc- Shri Chandra 
tion to Uttar Pradesh Pal ShaU.ni I 
OoverlUDCnt to ~ 

tbose sbops tlDd kiosh 
which have spronl QP 
iIIeplly in the vicinity of 
Sarnatb Temple, in the 
interest or tourilt tralle. 



2 

SS. Acute scarcity of kero-
sene in Midnapur ~  
of West BcnBal aad need 
10 restore the old quota. 

56. Need for providina 
immediately a l00-liDO 
telephone board in 
HanumaDsarh (Raja .. 
than). 

57. Need for im.Dcdiate 
Desotiations with KeD-
driya Vidyalaya teachers 
to a void proposed a,ita-
lioo, 

58, Need to eSlablith the 
proposed Railway Wason 
and Coach Factory io 
Vidarbha (Mllharaibtra). 

59. Need for in4ustrial 
development of J &: K. 

60. Need to stop tbe anti-
labour attitude of Coal 
India Authority. 

61. Steps for the disppsal of 
larse number of pen-
dioS cases in ~  

particularly in Patna. 

62, Need for release of Iliad 
oWDod by Salt J)epart-
ment in Eastern SUburbs 
of Bombay and Bhandup. 
Kanjar for developmental 
works, 

63. Need to improve tho 
work ins of ~  Pel-
lets Limited. 

41 

3 

Shri Narayan 
Cboubcy 

Shti IIlr Bal 

Sbri Ajit Ba* 

Shri Vilas 
Muttemwar 

Prof. Saif-ud-
Dio Soz 

Shri Baburao 
Paraojpe 

, 
Sbri Ie risbalA 
Pratap Siogb 

Dr. Subrama-
riJam Swamy 

Sbri Bduarcfo 
Faleiro 

'I 

I 
r 

r , 
f 

1 

1 
J 

I 
I 
i 
I 

J 

1 
J 

I 

H. M. 

2.8.1984 
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H. M. 
72. Heayy damage to crop, Shri D. p. 

life and property in lOme Yaday 
districts of Bibar because 
of beavy rains in tbe 
area. 

r 

73. Need to set up a nuclear Shri RamaYata 

power plant in Bihar. Sbastri 
I 2.8.1984 

74. Need for the Govern- Sbri Hannan ~ 
ment to adbere to tbe ~  I 
policy of recruitment 

I througb employment 
excbange in its various I 

departments. J 

75. Need to speed up tbe Prof. Nirmala 

1 
Cbetak Bxpress by proYi- Kumari 

ding diesel engine and Shaktawat 
also starting a Super-faat 
train between Delbi and 

./ 
Udaipur. 

f 
I 

76. Need to reconsider the Shri D. L. I decision of giving control Baitba 

of the sub-&tations/sub-
units of NHPC located 

at Purnea, Kishanganj 
and Dalkol. (Bibar) to 

tbe Manager, Maida 

Unit. 6.8.1984 0 11 

77. Need to open more bran- Shri Partap 

cbes of nationalised Bbanu Sbarma 

banks inVidisba, Raisen 

and Sihor diatricts of 

Madhya Pradesb. 

78. Strike by cbemlsts aDd Shri Ratanlinb 

druggists all over tbe a..ida 
country over proposed 

enforcement of sectioa 
42 of tbe Pbarmacy Act. 

79. Flouting of variOut 8bri Jqdlsb 

labour laws by tbe Tytlor 

management of DCM 
~  Wor.ks.. 



80. Need to link direct 
bogies for travelliog from 
Jaunpur to Bombay ~  
Calcutta and also ~ 
(or more trains (tom 
Lucknow to Baoaras, Ilia 
Faizabad and Jaunpur., 

81. Need to reconsider the 
decision in regard' to 
Nuclear options in view 
of ~  by ~ 

82. Need to' set up a T.V. 
Centre at Renukoot. 

83. Need for suitable mea-
sures to control floods in 
some areas. of Kbiri, 
Uttar Praduh. 

84. Need for putting Madras 
on the map of Chartefed 
flights to India. \ 

85. Need to abolish contract 
labour in Railways and 
to treat those workers 'as 
railwaymen. 

86. I ~ of irri-
gation ecbemes in certain 
districts of Rajasthan. ' 

87. Deteriorating telephone 
services. 

88. Crisis in textile industry 
of the country and need 
for Central Government's 
interventoin to restart 
the closed milia. 

89. Need to act up some big 
industries in ~  
(Mabarashtra ). 

44 

3 

~I ~ ~I .. ,. I 
I 

J 
Shri Madbav- 1 
rao. Seiadia 

I 
. t 

Shrl Ram Pyar." ..I 
Panika I 

Smt. Usha 
Verma 

I 

I 

4 

Sbri S.T.K. 
Jakkayan 

Smt. Bibba 
Gbosh 
Ooswaml 

r ~ .. 
I 

Shri Rajesh 
~  

Shri Rajnath 
Sonkar Shastri 

Sm,_ ,Pramila 
~ 

ShrJ·Vilu . 
MuttedlWat" 

5 

H. M. 

o \7 
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H. M. 

90. Implementation of Nar.· Shri tSatyana- 1 mada.Shipa.Chambal linle rayall'latiya , 

project to ausment I 

drinking water and I electricity supply. 

91. Need for Central Govern- Shri Abdul 
ment's help!.to· people in Rashid Kabuli 

J&K affected by 
setback in tourist trade. 

92. Need to set up tbe pro- Sbri Harlkesb 

posed Railway Coach Babadur 
Factory at Gorakhpur to 
remove the industrial 
backwardness and un. 

employment in the 
region. 

93. Need to set up a Pro'. Narain 
Kendriya Sanskrit Vidya- Chand 
peeth ip Himachal' ParaalMlr 

8.8.1984 
Pradesh. 

0 18 

94. Need to extend tbe Shl'l V. S. 
Trlvandrum-Bongaigaon Vijayarallhavan 
Express upto Gauhati 

I 
and also to run it twice 

I a week. 

I 
95. Need for to Shrt 'Chili'ta-meuures I 

develop tourist potential mllDi PllDi,raht 

I of Orissa and for airlinks 
between Bhubaneswar-
Delhi, Calcutta-Madras 
via Bhubaneswar. 

I , 

96. Failure of rains in Allaha- ShrtB,D.' I bad, Mirzapur and Sin,h 
Pratapgarh creati.g I 
drought conditions and , 
need for startin, ~  

measures. I 
97. Seraeity of cooking 181 Shri Ramavatar 

, 
in Patna and need for Shastri I 

more distributors 
, 



1 2 

98. Need to instal a hiSh 
power T.V. transmitter at 

• Pali, Rajasthan. 

99. Need to declare Kalaman-
dalam as a tourist centre 
and start there a cultural 
University. 

100. Increasinl incidence of 
T.B. in country and need 
to OpeD T.B. Sanatoria 
in tribal, billy and back-
ward areas. 

101. Need for startinl the 
work on Sedariadib 
COlliery either by BCeL 
or workers' cooperative 
society. 

102. Dil'flCt air service betwccn 
Goa and Kuwait. 

103. Need for 
ovcrbridges 
nagar near 
Station. 

constructins 
at Ganga-

Railway 

104. Need for early revival of 
the exploratory fishery 
project at Paradeep. 

lOS. Need for relief measures 
in drOught affected areaa 
of Madhya Pradesb. 

106. Need to supply pure 
. drinking water to villages 
in Haryana affected by 
clo. ure of Bbakra Canal. 

107. Exemption from payment 
of import duty by tbe 
disabled persODS wbo 
had applied for import. 
inl cars before the dead-
line or 30tb April, 1984. 

{ 

4' 

3 

Shrl Mool 
Chand Daaa 

Shrl A.. K. 
Balan 

I 
I 
1 

I 
I· 

Shri Bbeekha· J' bbai 

Shri R.L.P. 
Verma 

Sbri Edl,lardo 
Faleiro 

Shri Bir Bal 

Smt. Jayanti 
PatDaik 

Shri Dilecp 
SiDlb Bburia 

Shri Manl Ram 
BaJl'i 

Shri Bhim 
Sinlb 

I 

I 

1 
I 
I 
I 
I 

4 s 

H. M. 

8.8.1984 

9,8.1984 o 24 
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H. M. 

108. Need (or parity in the Dr. A. Kala-
salaries of showroom nidhi 
workers of NTC in 
Tamilnadu with those 
working in Patna (Bihar). 

]09. Need for a probe in the Shri A.K. Roy 
accident in Kachchi 
Aalihari Colliery under 
BCCL in Dhanbad. 

110. Need to convert Cachin Shri Xavier 
University inlo a Central Arakal 

9.8.1984 University. 

Ill. Damage to the bridge Shri Ananda 
over the river between Pathak 
Barsoi and Kumedpur 
d isrupti ng rail link bet-
ween North and South 
Bengal and need for 
immediate restoration of 
rail link. 

112. Need to reconsider the Shri Jalpal 
decision to set up a Singh I National Park in Saha. 

j ranpur district to save 
the livelihood of Harijan 
families. 

113 Provision of Oriya teach. Shri Chinta. 

1 
inl facility in the Schools mani Panigrahi 
and Colleges in Seraikela 
and Kharsuan areas and 
to restart the M.A. 
course in Or iya languaae 
in Ranchi University. 

I 114. Hunger strike by the Shri Satyasadhan 
employees of UNl and Chakraborty 13.8.1984 

need for inquiry into its I 
financial affairs. I 115. Need to check the indis- Sbri R. P. 
criminate felling of trees Gaekwad I 

and damage caused by \. 
grazing of cattle t9 save I 
the wild life in Gir 

\ Forests of ~ 
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H. M. 

116. Need to take back on ~ ~  I 

buman itar ian arounds Basbor .1 
tbe C.R.P F. personnel I removed from serVice in 
1979 for their agitation. I 

1 
J17. Need to open Divisional Shri Ram Pyare 

I Headquarters of Rail- Panin 
ways at Chopan I 
(Mirzapur). 

I 

13.8.1984 0 J4 
118. NOD-utilisation of ,money Shrl Mani Ra m 

given to Haryana Bagri 
Government for flood 

I control. 

119. Need to arant fillances Shri Sacish I 
for Banas Project 10 Alarwal I 
solve the drink ins water 
problem in Jaipur. 

120. Need to provide a*quate Shri Ram Vilas 
relief to the flood affccled Paawao 
people of RadhoplH' and 

J Vaishali districca of 
Bihar. 

121. Need to start an 'x press Shri B.D. Sin.h 1 
train between Allahabad 
and Faizabad via fratap. 

I garh and Sultanpur. 

I 
122. Need to provide <\rinlting Shri Dalbir I 

1 water in Sahdol, Satna and Sinah 1 Rewa districta of Madhya 

I Pradesh. 14.8.1984 
I 

123. Central asaistanCF to Sbrj Virdhi I 
Government of Ra)asthan Chander Jain I for repairing roads dama-

I aod by army exerc!ses. I 

124. Need to extend 49 UP 8bri Motibhai I 
and SO ON S~  R. Choudhari 

1 
shuttle running betwccn 
Ahmedabad and Sabar-
mati upto Kadi. , 
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115. Need for rehabilitation of 
the villagers of Qanapur. 
Digha and Maner in 
Patna affected due to 
breacbes in riven. 

t 26. Acute shortage at cook-
ing gas in Kerala. 

127. Need to open a Water 
Sports Institute at Ocia 
on the lines of Institute 
of Mouotaineerinl at 

Gulmara. 

128. Compensation !to the 
farm us of Rajasthan 
affeclt d by breaches ,ill 

Bhllkra Canal. 

129. Need for professionalisa-
tion in Agriculture 
Ministry and tbe 
National Seeds Corpora-

tion. 

DO. Need for central assi-
stance to construct bos-
tels in urban areas for 
pre-matric students be-
longing to Scheduled 
Castes. who are given 
stipend under centrally 
sponsored scheme. 

131. T.V. Station for Katni 
in Madhya Praclcsh. 

132. Speedy steps for ellpao-
sion and utilisation of 
Thripoonithare Railway 
Station and the land 
around it. 

133. Need for providina S.T.D. 
facilities in N ~  

49 

3 

Sb1'I RaD18¥a-
tar Shutri 

shri ~ 

Joseph MUD-
dackal 

Shri Eduardo 
PlllWo 

Sbri Bir s.t 

Shri H. N. 
Balulguna 

I 

I 
I 

I 

I 
I 
1 
I 

J 
Shri Laksb- l man Mallick 

I 
'I 
I 

I 
I 
I 

Shri Baburao 

/ 
ParlUijpe 

Shri Xavier "'" I 
ArakaJ I 

I 
Shri Kuowar , 
!tam 

s 

H. M. 

14,8.1984 o 14 

16.8.1984 
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H. M. 

134. Noed to create separate Prof. ~  
Postal and Telecom C.r- Chand 
cles for tbe State of Paruhar 
Himachal Pradesh. 

135. Need to constitute a Shri Rasheed 
committee to luUCSt Muood 
.tcps for rcorpnisation 
of Central Intel1ipiKXI 
Agencies. 

136. Need to Include Cuttack Smt. Jayantl t 
city under the centrally Patnaile 
lponsored Integrated 
small and medium town 
development proaram-
meso 

1/ 
137. Noed to establish a Shr! Ram 

Doordarshan Kendra at Lal Rahi 

~ 
Sitapur, Uttar Pradesh. 16.8.1984 0 15 

138. Need to prescribe a Shrl Era 
time limit for converting Mohan , 
letters 01 intent into in-
dustrial licences. I 

I 
]39. Fundi to Maharaahtra Smt. Pramila 

I , 
Government to undor- Dandavate I 
take .tructural as well I as other repaira to the 
buildingl coastructed by I 
Mabaraahtra Housing I 

I Board which &Ie in dila-
I pidated condition. 
I 

140. Need to imPJi.ve the Smt. Geet. 

I functionin, of telephones Mukherjee 
in West Benpl, piU'ticu-
larly in Calcutta. . 

"4-. 

r 
141. Noed for the take over Shri Sushil I 

of Birla Mills, Delhi, al Bhattacharya I 

recommended by the I 
Delbi Metropolitan 

J Council. 



'1 
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H. M. 
142. Need to constitute a Pcp- Prof. P.l. 1 per and Spicea Board to Kurico 

serve tbe intcrcatl of I arowers. 

~ Huish 17.8.1984 0 04 143. Need for steps to re- Sbri 
habilitate ex-sevicemco. Rawat 

I 
144. Need to lOt up an elcc- Shri Chinta- I tronic telephone industry maoi lena I at Bhubaocswar. Orissa. J 
14S. Need to grant porads- Smt. layanti 

sion for-Son.Et. Lumicre' Patnaik 
at Konark. " 

146. Steps for tbe removal of Shri Harish 
unemployment among Rawat I educated youth. I 

J 
" 147. Need to fulfil the de- Dr. Vuant 

I-mands of public of Raj- Kumar Pandit 
,arh, Guna, Vidisha and 
Shajapur districts of 
Madhya Pradesh reaard-
ing more railway ser-
vieea. 

148. Need to open new banks Shri Zainul 
in Ultar Pradesh and Basher 21.8.1984 0 16 amal£amation of cerlaia 
banks into one U.P. 
Bank. 

I 149. Need to beat the entire Prof. Ajit 
cost of development of Kumar 
roads in Dhaabad reafon Mehta 
by the Central Govern_ 
meat. 

130. Need to introduce an SbrJ HarJhar Express train betwcca Soren 
Calcutta and Barbil. 



1 

151. 

152. 

153. 

154. 

ISS. 

156. 

157. 

IS8. 

2 

Need to band ewer tbe 
Dbandi-kbera Samadbi in 
Haryana to Archeologi-
cal Department for ita 
proper maintenance. 

Need for a comprehen-
sive scheme for crop 
insurance. 

Lockout in National 
Rayon Company •. ' Maba-
rashtra resultina in large 
scale unemployment. 

Unprecedented! floods in 
Barak Valley I andlBra-
hamputra Valley in 
Assam and need for 
sending a central team to 
assess the damago caus-
ed by the floods •. 

I 

Need to' recomi(ler the 
decision taken by tbe 
Government not tb allow 
the income tall:' practi-
tlonen who aJC not 
Chartered Accoulllanta to 
audit accounts. 

Need . for immediate 
approval to thc lower 
Damodar DraInage 
Scheme. 

Need to complete tbe 
remalDlDg work on 
Cbukka Project to pro-
vide power to Nortb 
Bihar. 

Need to implement the 
self-employment 'scheme 
on acontinual basil. 

3 

ShrJ <Mani 
B.amJJa&ri 

Shri M. 
RJil1lanna Rai 

. Sbri J.S. 
Patil 

Sbri Bisbnu 
Prasad 

8mt. Vidya 
Cbennupati 

I ~ 

Mollab 

• SllIh'Madbwri 
"11iieIh 

t 

,I 
, Sh.U ...... • ,I 
...O'Jcindia '. , 

f 

4 

H.M. 

21.8.1914 

22.8.1984 o 16 

= 
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H, M. 
159. Stepa for the fe-surrec- Shri Ch'lotey I 

tion of scent and incenc:o I§ioab Yadl!>v 
f sticks industry in Kan-

nauj. Uttar Pradesh. I 

'I 160. Need to ensure allotment Shri Ram 
'Of reserved seats in va· VYIlI, ~ I 
rious university courses I 22,8.1984 

I 
,', 

Scheduled Caste and 
Scheduled Tribes stu-

I 
I 

dents. I 

161. Need for restoration of Dr. A. I 
I 

R.M,S. sorting sectiolls K.tlanidhi 

I and enhancement of sa-
laryof E.D. E ~  J 

162. Non-payment of bonus Shri Satya- ") 
by Sri Synthetics Ltd., 'Jarayan I 
Ujjaiq (Madhya Pradesh) ~~ )  I 
and need tor Govern- I 
ment's i IlterventiQn into I 
ils working. I 

I 
I 

163. Need to 8tart air service S'1ri Partap I 
between Delhi-Khaju- Bhanu Sharma 

, 
raho--Aurangabad--Bho. I 
pal-80mbay. I 

I 164. Need to develop aheena,;. ,!'rof. :Nirmela 
dve lources of energy Kumari '" 

I 
for boosting ~  Sh.ktawat I 

23.8,1984 

schemes in tbe cpuntry, I 
particularly in f\ravali I 
hills range \ 

I 
165. Need for immediate el- Shri K. I lolment of alte<rnalive Kunbambu 

land to families displac- : 
ed due to Kallada Irri,a- I tion Project. 

I 
I 

166. Nred to declare tb: Bhanj "Shri , Man- I 
Puralt ;tribe of Orissa' as . mohjln Tudu I 
Scheduled Tribe. I 

I 
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H. M. 
167. Need to set up a Central Dr. Shankar I 

University at Bhopal on Dayal Sharma I the lines or Central 
Schools. I 

168. Need ror construction or Shri B.D. I 
new bridges Over Ganp Sinah , 

, 
and lamuna near Allaba· 

I 
bad. 

169. Blurring T. V. program. 8hri Harish I 
I mea in Pilibhit, Uttar Kumar Galli- I Pradesh. war 

170. Need ror more amenities Shri Ramava. I to freedom.fighters. tar Shutri , , 
" I 

171. Need to undertake extcm- . Sbri R.. p. 

~ 
slve relief measures in Yadav 
flood affected Madhipura 23.8.1984 0 18 
and Saharsa District of 
Bihar. 

172. Need to reduce the IICCU. Shri A.K. 
I , rity deposit required by Balul 

the emigration authorities I rrom emigrant. to Gulf I Countries. I 
173. Panic among JhUlli. Shri A.K. I Jhompri and pavement R.oy I dwellers because of the 

applicability of certain 
Acts to Union territory 
of Delhi reaardina en-
croachment on public J 
property and prosecution I of offenders without war. 
rant and need to rehabi. 
litate tbe poor dwellers 

j affected by these Clnact· 
menta. 

174. Steps Cor the develop. Sbrl ICeshorao 

1 ment of Vidarbha regioD Pardhi 24.8.1984 
of Maharuhtra. 
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115. Noodto sanction more Sbri K. 
post-matric scbolarships Pradbanl 

for Scheduled Castel 
Scheduled Tribe. stu-
dents of Orissa to avoid 
4top-outs, 

176. Need for tbe Ceotral Sbrl Chinta-

Government's finance to mani Jena 
Subaranarekha multi· 
purpose project. 

177. Need to impound pass· Shri Eduardo 

ports of 1 ndian Artistsl Faloiro 

Sportsmen wbo visit 
South Africa clandestine-
ly and reassert India', I 
anti-apartheid policies. , 

178. Need 'for early steps to 
I 

Shri T.R. I 
set up proposed dec- Shamanna I 
tronic digital SwitchIng I 
factory at Bangalore. 

I 

I 
I 
24.8.1984 0 13 179. Need to take early deci- Sbrl N. r 

sian to declare Tuticorin Sounderarajaa, I 
PorI as tho pricing poiot I 
for fixing cost of petro- I 

~ 
leum products in 10U- I 
them districts of Tamil I Nadu, 

I 
ISO. Need to take steps for Sbri D.S.A. I improvement in customer Sivaprakasam 

services in banks includ-
I 

ing removal of stagna- I 
tion among bank officers. I 

I 
181. Need to introduce neW Sbri K.P. I stops for recently intro- Unnikrlsbnan 

duced superfast express I trains between ~ 

and Brnaltulam. I 

I 182. Losses due to recent Shri p. 
cloud burst in ~  and Namgya! j need for coml'cnlation 
to the affected people. 
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183. Shortage of power in Stirl M'aophool 

1 Rajasthan and need to Singh 
commission Pallina Ther. Chaudbary 
mal Plant. I 

184. Need to inatal T. V. Shri Bherkba. I 
transmitters at Banswara bbai 
and Dungarpur districts 
of Rajasthan. 

185. Construction of a dam Shri Itam Singb 
and barrage on tbe Vadav 
Sahali river in Har. 
yana. I 

I 
186. Nced to corvest Hydera. Shri K. S. I bad Airport Into an Narayana 

International Airport. I 
187. Need to provide some Prof. p.J. ~ 2'.8.1984 10 18 

more baits for the train KurieD I running between Emaku- t lam IJDd Trivandrum. I 

188. Need to transfcr tbe Shri Ananda 
agricullural land to Pathak 
rduace families rehabi· 
Iitated in Bihar in 195 1. 
52. 

189. Steps for tbe develop- Shri Bhojelldr'a 
ment of Mitbila region of Jba 
North Bihar. 

190. Utilisation of waters of Shri K.T. 
West tlowing rivers and Kolalram 
Pacbaiyar Reservoir 
Schcme. 

191. Need to constitute a high Shri Xavier I level committee to a8ICIl AtakaI 
the performance of 
Indian team at Loa An- I 
&clcs. J 
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H. M. 
192. Need to take over the Shr.l Uuamrao 1 ownership of Yavatmal. Patil 

Murtizapur railway line I 
from British CcotraIPro-
vinccs Company. 

193. Need for immediate Dr. Golam 
repairs of Greater Yazdani 
Mahananda embankmlmt I 
at Ohubal. Bihar with 

I army help. 

Increasing display of lOX Prof. Ninnala I 194. I and violencc in WIDI Kumari 
I and need to reorganilC Shaktawat 

Central Board of FUm I 
Censors. I 

f 
195. Need to constitute a Shri Partap I separate Pay Committee Bhanu Sharma 

to look into pay strue- f 
ture and service condl- i 
tions of lIT Faculty. t 27.8.1984 0 59 

I 
196. Need for early set up of Shri B.D. f 

IFFCO Soda Ash factory Singb I 
at Phulpur. I 

I 

197. Need to reduce the Shri Hariah i cement price. Kumar 
Gangwar I 

198. Need for modernisation Prof. Ajit I 
I of RBHM Jute Mills, Kumar • 

Katihar. Mehta I 
199. Need to withhold Prcsi- ·Sbri Bhosendra 

dent's assent to tbe Jha 
Criminal Procedure Code 

1 
(Bihar Amendment) Bill, 
1982. 

200. Need to take stopa. for I 
Shri Krlsbna • 

oil exploration in Weat Chandra I 
Bcnpl. Halder I 
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201. Need to fulfil the pro-
mise made to farmers of 
Rajasthan canal area that 
interest will not be reali-
sed from them on loans 
aranted to tbem. 

202. Need for conltitutinl one 
authority for security. 
saCety and efficieot 
functioning oC airports in 
India in view of recent 
bomb explosion at 
Madru Airport. 

203. Need to provide $unc 
facilities and promotio-
nal avenues to University 
teachers tbroulbout tbe 
country. 

204. Need to improve the 
'telecommQllic:alion Jaci-
lities in Madhya Pradesb 
and to introduce ~  

telecommunication tech-
niques in the country. 

lOS. Need to end the .trike 
by workers oC H.B.C •• 
Rancbi. 

206. Need for Government'. 
intervention to cnd the 
.trike by worken of 
Hatia Unit of H.B.C. 

207. Need to ensure proper 
implementation oC poli-
cies Cor welfare or 
ex-servicemen in the 
States. 

208. Need for OovernlJlent 
intervention for early 
settlement of the demands 
of Kendriya Vldyalaya 
teacbers. 

S8 

3 

Sbri.-Xavier 
Arabi 

Shri ~  
Babadur 

Shri Sat,.-
narayan 
Jal;y. 

Shri Samar 
Mukborjee 

'1;, :C,' _,i 

Sbri Buudeb 
Acbarya 

Shri Rajcsb 
Pilot 

Shri Saifuddin 
Chowdary 

, 

I 
I 

I 
f 
t 

I 
I 

I 
I , 
1 , 
I 
I 

I 
\ 
I 
t , , , , 
,I , 
I 

I 

I 
I 
I 

4 

H. M. 

, ~  

27.8.1984 
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209. Discontentment aniong ftr! Wanl' 
University students. Ram Basri 

210. Need to fulfil the various 8b't1 ~ 

demands of State !ti8wU 

Government employees 
and teachen and to 
bring them on par with 
Central Govemmentem-
ployees. 

211. Proposed shifting of Shri Baburao , 
Defence Vehicles Factory Paranjpe I 
and the Orey Irc)n Foun- I 
dary. I 

I 

212. Need to undertake exten- Shri Rajnath I sive Nlief measures in S ~  

drought, hit districts of S"astri I 
Eastern Uttar Pradesh. 

I 213. Supply of banned land Shri Ram 
old stock of medicines YUn I 
by the World University PaMh I '27.8.1984 
Services Centre of Delhi I 
University. I 

I 
214. Need to issue conimc- '8mt. ~  1 

morative stamps in the Prakash I 

Demory of Sant Gadse- Qoudhari I 
baba and Sallt Kanwar I 
Ra'm of'Maharashtra. , 

I 
215. Need for ... additional S"mt;' Sluilini 

, 
funds to ~  the V. 'Paiil I con-struction of Man-
"hurd-Beh\pu,r railway I 

'line in MaJtarllshtra. I 
I 

216. Need to tighten the secu- Prof. Saif.ud-
I 

I 
rity to prevent hijacking Din Soz 

I of aircrafts. 

l17. Need to start a super- Shri Bishnu 

\ 
fast train between New Prasad 
Delhi and Gau.hati. 
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218. Need to Itart the propo- Shrl Cbinta- I 

led Shuttle express train maniJena 

J 

between Kharaapur and 
Bhadrak. 

219. Need for providina Shrl Virdhi 
drinklnl water to tbe Cbandor Jain 
desert areas of Rajas-
than in 7th Five Year 
Plan., 

220. Need to complete , the Shri Mool 
construction of Var- Chand Dap 
Bilara railway line by 
next year. 

22t. Need to set up the pro- Shri Manmohan 
27.8.1984 posed Ferro-Vanadium Tudu 

plant at Jharadi in 
Mayurbhanj, Orissa dur-
ing 1984-85. 

222. Need for having a code Shri C. 
for blood donation and Chinnaswamy 
need for formulation of 
blood policy. 

223. Need to set up a biah Shri R.L.P. 
power T.V. transmitter Verma I 

at Parasollth Hill in I Bihar. 
I 

224. Need to connect Poona- Shri Era I 
malli with Avadi by Anbaruu J Railway line. 

(1-.) Statement Under Dlrectioa 16 CorrectIlIIlDlonnatioD RegardlDI ,tarred QuntioD 

SI. 
No. 

Brief Subject 

1. Correcting the answer given 
on the 23 April, 1984 to a 
Supplementary by Shrimati 
Jayanti Patnaik on Starred 
Question No. 763 resard-
ing Speci al Central Assis-
tance to States to provide 
drinkinl water facilities in 
drought prone districts. 

Name of 
Minilter 

Sbri MallibrjuD 

Date 

21-8-84 

Time 
taken 

H M 
o 01 



17. STATEMENT SHOWING TIME TAKEN ON VARIOUS 
KINDS OF BUSINESS 

Husmcss 

BILLS 
<a) Government Bills 
(b) Private Members' Bills 

BUDGETS 
(a> Oeneral Budget 
(b) Budget in respect of State! 

Union Territory under President's 
Rule 

CALLING ATTENTJON NOTICES 
(RULE 197) 

DISCUSSION S 
<a> Half-an-Hour Discussions <Rule 55) 
(b) Short Duration Discussions 

MATTERS UNDER RULE 377 

MOTIONS 
(a) Motions under Rules 191 and 342 
(b) Motions under Rule 388 

QUESTIONS 

RESOLUTIONS 
<a) Statutory Resolutions 
(b) Private Memben' Resolutions 

STATEMENTS (Rule 372) 

OTHER MATTERS such as Papers laid on Table, 
Obituary References Questions of 
Privilales, Points of Orden, 

Time 
taken 

H M 

'74 32 
7 30 

3 23 
4 48 

]0 38 

2 26 
20 42 

6 25 

26 53 
0 09 

19 36 

·0 13 
2 .5, 

58 

Personal Explanations etc. ]5 36 

]97 43 

Perccotage to 
the total time 

taken 

37.7 
3.8 

1.7 
2.4 

5.4 

1.2 
]0 • .5 

3.2 

136 
0.1 

9.9 

0.1 
1.5 

1.0 

7.9 

]00.0 

• Joint discussion took place on Statutory Resolutions [Vid4 Statement No. 14. 
SI. Nos. 2 10 5] and motions for consideration of tbe connected Government 
Bills [Vide StatemeM No. 2. S. Nos. ]3, 23, 24 and 2.5]. Time taken on 
tbe joint discussion bas been shown under Government Bills. 
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